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ORDER 

D .PUBAYASA L  

LxL Advocate Ms. Banerjee on behalf of the aflege 

conteinpnor submits that relief has been granted to the appli-

cant in terms of the judgement dated 1.6.98. So, applicatiOn' 

should be disposed of. 

id..Advocate Mr. Chal<raborty on behalf of the applicant 

submits that he has no instruction from his client. So he cannot 

dispute the statement made by Ld. Advocate W.s.Banerjee. 

Since respondentS have complied with the direction. of 

the Tribunal, therefore application is disposed of. / 
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G..S. Maingi 
Member (A) 
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